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1.00 r.m.
Rape incident in Bhandara district of Maharashtra — Contd
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MR. DEPUTY CHAIRMAN: I will give you a chance to speak.
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MR. DEPUTY CHAIRMAN: Now, Shrimati Vandana Chavan; not present. Now,
Shri V. Hanumantha Rao.
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SHRIMATI SMRITI ZUBIN IRANI (Gujarat): Sir, the statement which the hon.
Minister has laid on the floor of the House today is silent on many issues. It
is silent on the fact that a mother and an old grandmother were made to wait
in a police station in Lakhani, Bhandara till 1.30 in the night. It i1s silent on the
fact that only after this case got the attention of the media at large, and, only
when public outrage was seen by the Government of Maharashtra, a little action
started. But what this statement highlights is that Maharashtra, and, specifically, the
police in Bhandara, was so inept that even after the so-called intense tracing of
the missing children — it is a person in whose well that three bodies were dumped
— 1t was after the citizens alerted the police that the police had found these three
children.

Sir, time and again, I have stood in this House and I have asked the

hon. Minister a question. Is the mere suspension of a PI. enough to send a signal
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to criminals at large that our system is not dependent only on outrage or it is
not dependent only on the Indian media to highlight the plight of women and children
in our country? I would like to bring it to the attention of the hon. Minister that
in the same area of Lakhani, on the 22nd, after public outrage over the death
of three children, a teacher goes and sexually assaults a child. Yesterday, in the
District of Sangli, which is the home District of the Home Minister of Maharashtra,
a girl was gang-raped. This is the news which has come to us. But, Mr. Shinde,
since you vourself hail from the State of Maharashtra, I would today plead with
you on an issue on which I have been pleading with the Chief Minister of Maharashtra
for the past two years. If we want to assure the women and children of Maharasthra
that the State will protect them, then, why is it that after continuous pleas the
Chief Minister of Maharashtra, even as on date, has failed to name a Chairperson

for the State Commission for Women?

How many more women and children have to be raped, how many of them
have to die before the State Government of Maharashtra will wake up! Sir, I again
reiterate my question to the Union Home Minister: is mere suspension of a police
officer, who does not take cognizance of the helplessness, anxiety or the fear of
a mother whose three daughters go missing, enough? When will we punish those
officers who do not fulfill their responsibility towards protecting the vulnerable in
our society? Sir, till such time such officers are not punished as per the law, these
cases will continue to happen. As Mr. Hanumantha Rao said today, after the Delhi
gang rape, there was a possible expectation that such cases will diminish, but these
cases continue to rise because criminals at large in our country know that the system

will fail the victim.

So, my submission to you, the hon. Union Home Minister, is that a suspension
1s just a slap on the wrist. Till such time the police fails to protect citizens or
to prevent crime, and, till such time such officers are not harshly punished, we

will not see a change in the society.

Sir, once again, I plead with you to impress upon the Chief Minister of
Maharashtra to think over the fact that the State Commission for Women has gone
without a Chairperson for over two years and it cannot afford the same anymore.
Thank you.

e AT T (=Y WYy TR, B9 9EH] YeE S9d ORI 8 39d oW TR
¥ fomw g1 aEv
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MR. DEPUTY CHAIRMAN: Now, Dr. Kanwar Deep Singh.

DR. KANWAR DEEP SINGH (Jharkhand): How much time are you going to

give me?

MR. DEPUTY CHAIRMAN: You seek the clarification. That 1s all. Take one

or two minutes.

DR. KANWAR DEEP SINGH (Jharkhand): Sir, this is a sensitive topic. I do

not want the bell to ring; I will confine it to two minutes.

Sir, these are exceptional circumstances. Another rape, the country has not been
able to come out of shocking incident of gang rape in Delhi, and, we hear another
gruesome rape. Sir, gruesome, grief may not be the adequate words at a place

where our society has reached...

...due to the rapes, the inhuman rapes, which are happening throughout the country.
I think, in this august House, Sir, this is the collective conscious of the country.
We are the senior House of the Parliament I fully understand that the law and
order is a State Subject. But, Sir, in these circumstances, if this is not tackled,
in my opinion, history will never forgive us for saying that this is a State Subject
and we cannot do anything more than that. My request would be: Why can’t we
make an exceptional rule to tackle this exceptional crime? Why can’t we have a
Central body because till the time the criminals have fear of law, this cannot be
stopped? This is not merely an issue of law and order situation, Sir Of course,
we need to look and find out many different aspects to handle it, but till the time
we instill the fear of law, this will not be sufficient. My request is: Why don’t
we think of a Central force which tackles these crimes and specialized courts which
tackle these crimes only so that the criminals are caught, justice is quick and we

are able to instill the fear of law. Thank you.

MR. DEPUTY CHAIRMAN: I have three more names. [ will allow two minutes

each.
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MR. DEPUTY CHAIRMAN: Now, the Leader of the Opposition.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, T share
the concerns of all the hon. Members. I just want to draw the attention of the
Home Minister that he has mentioned that these are three minor young girls who
have been sexually assaulted and the offences which have been registered are under
the Indian Penal Code and also the Criminal Law Ordinance of 2013, the new
rape law, as also Protection of Children from Sexual Offences Act, 2012. My
understanding of these legislations and the propriety as also the Supreme Court
guidelines 1s that the victims are never named. The identity of the victims 1s always
kept a secret. In paragraph 2 of the hon. Home Minister’s statement, the names
of all the three victims have come in. I am sure, it’s an oversight, but in that
event, we all are participating in this impropriety that victims of sexual abuse —
and that too, three minor children — being named in the statement of the Home
Minister before the House. I would like the Home Minister to consider this fact
and if what should not have been done has been done, then he should withdraw
the statement, have it corrected and then it can be placed back at 2 o’clock in

the House.

MR. DEPUTY CHAIRMAN: The point is, victims’ names have already been
given in the statement. If they are real names, they should not be there. That’s

the point.
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SHRI SUSHILKUMAR SHINDE: I am thankful to the LoP for pointing this
out. We will delete it. It should be treated as deleted.
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MR. DEPUTY CHAIRMAN: Hon. LoP has raised a very, very important point.
I would, therefore, take this step that those names are expunged. It is also intimated
to the media that those names should not be published. If it is done, it will be
taken as a matter of privilege. ...Interruptions)... I think now let the Minister reply.
«.(Interruptions)... Okay, then, only put your question.

SHRI KUMAR DEEPAK DAS (Assam): Sir, here, this has become a regular
feature in the States like Assam and is not limited only to Maharashtra. In every
minute, there is an incident of rape. Sir, we have seen that Verma Committee Report
is not being considered fully. We need prompt action from the Government. Here,
in this case, this incident took place on 14th February. On 16th February, the missing
girls were traced. On 19th February only, they took action and suspended some
police officials, not of the rank of SP and others.

This 1s the action taken by the Government. We demand prompt action. Usually
the police come into the picture after the public outrage, or, outery by the media.
We need to give professional training to the police. It has been done randomly.
Every minute there is an incident of rape. We need to take prompt action, special
course or professional traming has to be imparted to the police. Special police force

has to be recruited for this purpose. This is my suggestion.
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SHRI M. RAMA JOIS (Karnataka): They are abolishing death sentence not for

this inhuman act. ...(Interruptions)...

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Honourable Members, just lay Special Mentions
by mentioning the title. Shri Ram Vilas Paswan.

Demand to release the Hurriyat leader Syed Ali Shah Gilani

under house arrest in Delhi
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Demand to enhance the amount of pension given

under EPF scheme in the country

SHRT RAMA CHANDRA KHUNTIA (Odisha): Sir, as per the Employees Pension

Scheme, member-employees are getting pension. As per the scheme, out of the total

*Laid on the Table of the House.



